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िहन्दी आसान है, इसका �योग बढ़ाइए  

 

RBI/2019-20/201 

FMRD.FMSD.No.25/14.01.006/2019-20               March 30, 2020 

 
To  

All participants in Government Securities market 

 

Madam/Sir, 

 
  ‘Fully Accessible Route’ for Investment by Non-residents in Government Securities 

A reference is invited to the announcement made in the Union Budget 2020-21 that certain 

specified categories of Central Government securities would be opened fully for non-resident 

investors without any restrictions, apart from being available to domestic investors as well. 

Accordingly, a separate route viz., Fully Accessible Route (FAR) for investment by non-

residents in securities issued by the Government of India has been notified in terms of A.P. 

(DIR Series) Circular No. 25 dated March 30, 2020, issued today. 

2. The Reserve Bank shall notify the Government securities that shall be eligible for investment 

under the FAR (hereinafter, ‘specified securities’). These securities will continue to be eligible 

for investment by residents. ‘Specified securities’, once so designated, shall remain eligible 

for investment under the FAR until maturity.  

3. The Government securities listed in the Annex will be eligible for investment under the FAR, 

from the date on which the scheme comes into effect. In addition, all new issuances of 

Government securities of 5-year, 10-year and 30-year tenors from the financial year 2020-21 

will be eligible for investment under the FAR as ‘specified securities’. The Reserve Bank may 

add new tenors or change the tenors of new securities to be designated as ‘specified 

securities’ from time to time.  
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4. The directions contained in this circular have been issued under Section 45W of Chapter 

IIID of the Reserve Bank of India Act, 1934 and are without prejudice to permissions/ 

approvals, if any, required under any other law. 

5. The directions shall come into effect from April 1, 2020. 

Yours faithfully, 

 

 

(Dimple Bhandia) 
General Manager–in–Charge 

 

  



Annex  

 

‘Specified securities’ under the Fully Accessible Route with effect from April 1, 2020 

S No. ISIN Security 

1 IN0020190396 6.18% GS 2024 

2 IN0020180488 7.32% GS 2024 

3 IN0020190362 6.45% GS 2029 

4 IN0020180454 7.26% GS 2029 

5 IN0020190032 7.72% GS 2049 

 

 

 


